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RESOLUTION RE. APPOINTMENT

OF A PARLIAMENTARY COM-

MITTEE TO STUDY CO-OPERATIVE
MOVEMENT—continued.

Mgr. CHAIRMAN: Mr. Sapru was
speaking on this Resolution the other
day. He had not finished; he might
do so now. He has already spoken
for elelven minutes.

Surt P. N. SAPRU (Uttar Pradesh):
Mr, Chairman, 1 have nothing very
much to say except this that while 1
sympathise with the desire that this
House should be consulted in regard
to the co-operative movement, I do
not think that it is necessary for us
to have a committee of 30 Members to
study the present state of the co-opera-
tive movement and make recommen-
dations for its rapid development. I
would like to say that the movement
should, as far as possible, be free from
official control. One of the reasons
why the co-operative movement—I
would not call it ‘failure’—~has not
captured the imagination of the peo-
ple is that it is guided very much by
the officials. It is necessary that the
co-operative movement should be a
spontaneous movement and chould
have men and women who are not
officials to work it. I would also sug-
gest that it is necessary in the interest
of the country that some attention
should be paid to the question of co-
operative farming. I know that there
is a school of thought in this country
which is very much opposed to co-
operative farming. It looks upon co-
operative farming as synonymous with
collective farming. Well, it is not
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collective farming that I am suggest-
ing but it is co-operative farmng. T
think if we do that, it would be pos-
sible for our men in the villages to
pool their resources to go in for large-
scale farming, to go in for fractors
and other machinery. Of cour:e, in-
dividual rights will not be extinguish-
ed but it will be possible for those,
who join a co-operative society, to
work together in order to build up a
good farming system. One of the
reasons, perhaps, for the fact that our
agricultural output is much less than
that in countries like Japan, is that
our individual farmer is not-—in:rinsi-
cally he is but not actually—as intelli-
gent as farmers in some other coun-
tries. We need to have better seeds
and more manure. We need to have
fertilizers and we need to have good
bullocks also, if agriculture is to ad-
vance The price of bullocks in my
State of Uttar Pradesh has gone up
very much. I was talking to a farmer
the other day and he told me that
while it was possible for him to get a
pair of bullocks for Rs. 50 or Rs, 100
a 1ew years back, it was not possible
for him to get a pair of bullocks for
anything less than Rs. 1,000 noew.
These are matters to which attention
should be pa‘d by us and if Attention
is paid by us to these matters, it will
be possible to improve the cutput
from our flelds,

We do need to keep pace and we do
need a state of affairs in which our
production keeps pace with the 1ise
in our population. If democracy is
unable to give results then it xill be
a terrible thing for this couniry, be-
cause we will have some form of 1ota-
litarian government then., I do not
think that democracy has failed and
I think democracy is capable, if pro-
perly worked, of yielding better re-
sults, So far as our dispute with
China is concerned, it is not merely
a question of borders. It is a question
of ideologies, it is an ideological con-
flict also. If we devote some time to
this co-operative movement, to the
development of this co-operative
movement, and if we cultivate the
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spirit of co-operation among our peo-
ple, then we will be certain that we
shall have a bright future.

With these words, Mr, Chairman, I
give my general sympathy to this
Resolution which Mr. Raghunatha
Reddy has promoted in this House.
Thank you very much, .

Sarimatt TARA RAMACHANDRA
SATHE (Maharashtra): Mr. Chair-
man, we want to establish a socialistic
pattern of society and we want to
achieve that objective through peace-
ful means. When we were discussing
the question of rise in prices, we had
also discussed many matters. In
order to check the rise in the prices,
we started consumer co-operative
societies. We do not want to impose
control. We want to make the market
control itself. That is to say, we are
not for a cent per cent laissez faire
policy, nor rigid control. And in order
to achieve the golden mean, we want
to open consumer co-operative stores.
So also, as far as the production side
is concerned, we do not want our
economy to be controlled cent, per
cent. by private entrepreneurs, nor by
the public sector. Hence in my
opinion, we are for co-operative pro-
duction. No doubt we have started
work din many directions. For
example, we have started co-operative
agriculture and Pujya Vinobaji wants
to have these experiments in his
Gram-dan villages. He wants to try
all sorts of experiments and to start
all the industries on a co-operative
basis and to make the village self-
supporting. We have started credit
societies and banks. We have started
co-operative marketing societies. On
the production side, we have started
co-operative sugar mills. As far as
sugar mills go, I can say that so far
they have been successful in achiev-
ing their results. 1 know of many
societies in Maharashtra which run
sugar factories successfully. We want
to open some cotton mills also on a
large scale which will be run on a
co-operative basis. Similarly we have
some weavers’ societies also. We are,
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to some extent, successful in having
co-operative housing societies. We
have built houses. But, Sir, I want
to know how many housing societies
have repaid the loans that they had
taken, whether they had repaid the
loans cent. per cent. We have started
industrial co-operative societies for
small scale units such as match fac-
tories, for bricks and for other things
which are necessary. We are trying
whatever is possible,

I went through some of the reports
published by this Department and I
want to know how many societies
were formed and how many are run-
ning without any aid from the Gov-
ernment. Are they self-supporting?
That is what I want to know. Also,
I want to know how many of them
have gone into liquidation, what are
the reasons, and what is the loan
repaid by them, or what is the loan
which they cannot repay at all

As far as consumers societies go,
we had some experience. Before the
Second World War, in the city of
Bombay, the then government had
appointed some of the honorary
workers—lady workers—to start con-
sumers’ stores among women. We
started one grocer’s shop as a con-
sumers’ co-operative shop. Then the
war broke out and there were some
articles which were not easily avail-
able in the market., Our customers
and other customers too, used to come
to our store or shop and ask for those
articles only. Naturally, we had to
give them those articles at the price
which was fixed and according to the
rules we should not raise the price
and that was not our desire either.
We had to give them the articles.
But as far as the other articles were
concerned, a grocer or shopkeeper
just opposite our shop was selling the
same articles which were not control-
led, and which were easily available
in the market at a reduced price. So
we had to face competition in that
way and after some time it was
impossible for us to stand that com-
petition and we had to close our shop.
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Then came the days of rationing and
we started the work, because we have
got full faith and beliet in the
co-operative movement. There were
50 many women amongst us who liked
to work in the co-operative move-
ment. So, again we tried it in some
of our Mahila Mandals. We ftried it
in the Mahila Mandal near Kalyan
in Bombay and we started one con-
sumers’ co-operative store. The Gov-
ernment gave us some ratfion cards
and the store was running success-
fully. The turn-over was very big
and the work was running success-
fully. Then the days of decontrol
came and, naturally, we had to face
again competition and we had the
same experience which we had in the
other shop and again we had to close
down our store. Then, Sir, we started
an industrial co-operative society.. 1
am giving these illustrations, because
1 feel that still there is something
wrong somewhere, maybe with the
workers, maybe with the public, may-
be with the atmosphere which is to
be created, maybe with the Govern-
ment staff. I do not think there is
anything wrong with the principle,
but I think we should find out where
exactly the shoe pinches. Only for
that, I am giving these illustrations.
We started a match factory under the
auspices of the Social Welfare Board.
This was an industrial co-operative
society and we enrolled nearly 500
women. We had taken much pains
and this society wasg started, First
of all, we had enrolled sympathiser
members and then we had to enrol
the workers, as the shareholders but
as they had no money, we took one
rupee as the entrance fee and some
part of the share money. We found
that the workers were not at all
interested in being shareholders
because we had to cut some money
from their wages. On the contrary,
we found them very much interested
to have more wages. They did not
feel that they should be members of
the society and be the owners. In
principle, it is quite good, and we
tried our best to convince them but
could not. This factory also proved
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a failure and it pains me very much.
We are trying to find out the causes
of this failure. There are ever so
many causes. I do not know whether
the Government has gone into this
question., The Central Government
gives grants and I do not know how
far they are repaid. The Central and

State  Governments should take
interest in this and find- out the
causes. These will prove useful when

such other societies are to be started.

We were also trying our best to
give employment to women by using
the Ambar Charkha and here also, I
am afraid, we could not give the
women what they expected from us.
We have now started one anciilary
factory in Poona. I can proudly say
that we have returned the first instal-
ment of the loan that was given to
us for starting this factory. This,
however, has got a special feature.
This factory is run in co-operation
with a big industrialist. We produce
the bearings required by that factory.
The raw material is obtained from
them and the finished product is sold
to them. We have, therefore, nothing
to worry both as regards the raw
materials and the finished products.
We chose earlier the match industry
because it forms part of the essential
goods. We thought over this and said
that it would prove a faiiure if we
were to take the production of any
luxury item and hence we took up
the match factory. In the ancillary
factory in Poona, we have to depend
upon the industrialist both for the
raw materials and for the disposal of
the finished product. If something
happens tomorrow, if they do not find
the product good or if we do not
accept their terms then perhaps the
factory would have to close down,
but for the present it is running very
nicely. That is why I suggest that
the atmosphere should be created.
This is very important. Wherever we
go, we must buy the products of
co-operative societies even though
the prices may be a little more. When
I came here, 1 searched and I found
a co-operative store in the President’s
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Estate and I am proud to say that I
go there and buy things. For some,
it might be a bit costly but then the
atmosphere should be created to go
to these co-operative stores. There
are so many vested interests around
these co-operative societies and the
private entrepreneurs also <compete.
We have had to face the competition
of WIMCO in the match factory
enterprise. They used all possible
tactics in order to put down these
co-operative societies. People work-
ing under the private entrepreneurs
work from morn till night, for the
whole day perhaps, while in the fac-
tories run by co-operative societies,
we have got rules and regulations.
This is public work and being public
work, it is nobody’s work and in some
of the societies, we have to face this
also, There may be some co-opera-~
tive consumers’ societies, some pro-
ducers’ societies running successfully.
Government should obtain a special
report on these societies and circulate
it amongst the people so that people
may know how they are running
successfully. This will serve as a
sort of guidance to the public. There
may also be societies which have
failed and a report on the causes of
their failure will also help. Govern-
ment should find out why they have
failed. These two things should be
circulated for future guidance.

Then there is, what is called, red-
tapism, if I am allowed to say, in the
Government machinery. I was {ry-
ing to organise a brick manufac-
turers’ co-operative society. I wanted
to organise the nomadic tribes. They
had to come from the village to the
cities and as they were nomadic, they
had to approach the Social Welfare
Department, the Co-operative Depart-
ment, the bank, the Registrar and so
on. Every time we tried, we could
not find one or the other officer and
these people had to come so many
times and I had to accompany them.
Such a lot of trouble was caused to
them that they got fed up with all
these things. There should not be
such type of red-tapism.
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I want to suggest one or two more
things. Strict auditing should take
place, and the workers in the
co-operative movement sometimes
feel that Government does not take
interest in the movement. Here I
would like to suggest, if I can, that
only those people who have belief in
the co-operative principles should
work in this Department. They, I
think, will be more helpful to the
public. Government and the suppor-
ters of the co-operative movement
should sit together and find out the
causes of the failures and the
remedies and this will no doubt be
helpful for us and we will be able to
achieve our goal of a socialistic pat-

tern of society through peaceful
means.
Thank you.

Ssri MULKA GOVINDA REDDY
(Mysore): Mr. Chairman, I rise to
support the Resolution moved by
Shri Raghunatha Reddy on the 16th
August, 1963, which reads as follows:

“This House is of opinion that
Government should appoint a Com-
mittee consisting of 30 members
representing both Houses of Parlia-
ment to study the present state of
the co-operative movement in the
country and to make recommenda-
tions to develop it as an effective
instrument in the building up of a
socialistic pattern of society.”

This Resolution is a very important
Resolution, in my opinion. We have
accepted, as our goal, the socialistic
pattern of society. We have also
accepted the co-operative movement
as one of the instruments to trans-
form the present society into a socia-
listic pattern of society. It is neces-
sary to find out whether the co-opera-
tive movement that has been work-
ing for the last so many years is
working in the best interests of the
country, particularly to further the
objective that we have placed before
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ourselves, the objective of attaining
a socialistic pattern of society. On
the whole the co-operative movement
has done some good to the country.
There are different societies dealing
with different aspects of life. There
are societies which are service socie-
ties which cater to the needs of the
consumers and producers. There are
specialised societies which deal with
the produce of the agriculturists,
particularly cotton, oilseeds etc. There
are credit societies like the land
mortgage banks which give long-term
credit to the ryots, and the district
banks which give short-term credit
to them. The land mortgage banks
on the whole have been doing very
creditable work but the funds that
are at the disposal of the land mort-
gage societies are not quite adequate
to liquidate the rural debt of the
agriculturists. Nearly Rs. 300 crores
is the total amount that the agricul-
turists will have to liquidate and
which they have borrowed from the
moneylenders in the villages. The
pace at which the land mortgage
societies are working, is not quite
adequate to liquidate this rural
indebtedness within any foueseeable
future. It would take at least fifty
years or more to liquidate the rural
debt. I therefore urge that more
tunds should be kept at the disposal
of these societies.

Many a time we have received
complaints that the applications for
loans under the land mortgage system
are not speedily disposed of. Unneces-
sarily a time lag of gix months to
one year takes place which needs to
be reduced.

The rate of interest that the ryots
have to pay to these land mortgage
banks is very high, from 74 to 8 per
cent. Wherever this movement has
succeeded in other countries, I under-
stand that the rate of interest dis
about two to three per cent. Unless
the rate of interest that the ryots
have to pay to these land mortgage
banks is reduced to two or three per
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cent. it will not be of much service
to the ryots. *

Then, Sir, the district banks are
catering to the needs of the agricul-
tural community in the rural parts.
They have been giving loans on saort-
term credit. In most of the cases
these loans do not reach the ryots.
The office-bearers of the societies
misappropriate the funds for their
personal use. They take the bonds
from the illiterate ryots telling them
that the moneys are not received
from the District Central Bank and
as soon as the moneys are received
it will be disbursed. Unfortunately
the ryots are put to loss and some-
times they are cheated by these
office-bearers of these societies. It is
happening because there is no proper
check, no proper supervision, no
proper investigation into the com-
plaints that are made. Many a time
when complaints are made against
these office-bearers, either fortunately
or unfortunately it so happens that
most of the office-bearers of these
societies happen to be persons who
have some influence with the higher-
up and sometimes Ministers them-
selves advise their subordinate officers
not to proceed against these defaul-
ters, mischief-mongers and others
who are misappropriating the funds
meant for the ryots. So much so,
people lose faith in the very co-opera-
tive movement. I would therefore
urge that the Department should be
strengthened and proper investigation
conducted and proper steps taken so
that the faith which is now being
shaken in the co-operative movement
is restored.

2141

Mr. Chairman, Sir, there is another
aspect of this co-operative movement
which would benefit the agriculturas
community to a great extent if it is
properly organised. Regulated mar-
kets have been established in most of
the places, though not in adequate
number, but in these regulated
markets the traditional merchants,
the monopolistic interests try to
dictate the rates for the produce that
is brought for sale here. There are
no organised co-operative societies to

|
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compete with these merchants and
many a time these merchants come
to some understanding among them-
selves so much that the ryots, who
bring their produce for sale, do not
get adequate return for their produce.
Often they will have to undersell
their produce because they will have
to keep their produce in the regu-
lated markets sometimes for two or
three days and in some cases for
about a week. So, there is a great
lacuna in this and unless the Govern-
ment comes forward with financial
assistance to some of the societies
organised to buy and sell agricultural
produce brought for sale to these
regulated markets, it will be difficult
for the ryots. These societies would
require huge funds, sometimes even
Rs. 10 lakhs, because in one day it
may so happen that the transactions
may be for more than a lakh or two.
So, unless these societies are provided
with huge capital, it will not be
possible for them to compete with
the merchants who are the agents of
big cotton textile mills and oil mills.

Then there are many complaints
against the functioning of the
co-operative societies, particularly the
service societies. We know that sugar
is distributed to the people through
these co-operative societies. In many
cases the sugar is not at all distri-
buted but on the other hand this
sugar goes into the blackmarket and
the benefit goes to the office-bearers
of the societies. This means that
there is no proper supervision and
check. Unless the Department is
strengthened, unless proper supervi-
sion is conducted, these complaints
will continue to be made and people
will not have faith in the co-operative
movement.

Recently co-operative societies have
been formed to take up manufacture
of textiles and manufacture of sugar.
Co-operative sugar factories have
functioned very well. They have
made good profit and it is in the
interests of the ryots who grow sugar-
cane. So also, co-operative textile
mills are being established. So this
co-operative movement is going to
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envelop the entire fabric of our
society., When the functions of the
co-operative movement are so enor-
mous, when almost all the important
aspects of life are going to be covered
by co-operative societies, it is neces-
sary that we should have a probe
into the working of these societies.
Many a time tall claims are made by
the Treasury Benches that co-opera-
tive farming societies are functioning
very well, that they have established
pilot co-operative farming societies
and they are doing very well, There
are some co-operative farming socie-
ties in Mysore State and to my know-
ledge, none of them is working in any
effective manner. For purposes of
accounting, for purposes of statistics,
it is shown that they are co-operative
societies but on the other hand each
individual ryot will have his own
accounting. For Government statis-
tics he is considered to be a member
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of the co-operative farming society. -

Tussle goes on, The Government
claims that the co-operative move-
ment has done very well and there
are critics who say that it is not
working according to plans or to the
satisfaction of the people concerned.
So very serious doubis have
been raised. It is necessary that
a probe into the working of the
co-operative movement should be
ordered. Many a time when we
say that a probe should be con-
ducted by a Committee of Mem-
bers of Parliament, the Government
comes forward and says: “We have
our own teams to evaluate the work-
ing of co-operative societies. So, there
is no need for Members of Parliament
to go into the question”. May I say
that the outlook of the Government
officials will be entirely different from
that of Members of Parliament who
are representatives of millions of
people? The 30-Member Committee,
that has now been proposed to be
appointed to make a study of the co-
operative movement in the country,
will be absolutely necessary in order
to bring to bear the outlook of Mem-
bers of Parliament, particularly of
politicians, wvis-a-vis the objective
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which we want to attain, namely, the
setting up of a socialistic pattern of
society. How far the co-operative
movement has helped to strengthen
our objective in buiiding up a socialis-
tic pattern of society is a subject-
matter to be discussed and reviewed
by a Committee of Members of Parlia-
ment. If the Government thinks that
a Committee of 30 Members is too big,
they can bring forward an amend-
ment to make it 15 Members. I do
not think the Mover of the Resolu-
tion will have any objection. So,
from this point of view, I urge that
the Resolution moved by Mr. Raghu-
natha Reddy be accepted by this
House.

Thank you.

SErr M. N. GOVINDAN NAIR
(Kerala): Mr., Chairman, I support
the Resolution moved by Shri Raghu-
nath Reddy with a slight amendment.
I want the number of Members of
Parliament on the Committee to be
reduced from 30 to 15, so that it may
be smaller in size. I find no reason
why anyone should oppose this
Resolution and I believe the Govern-
ment will accept the proposal. Now,
I support the Resolution not because
I feel that the co-operative move-
ment is a panacea for all the econo-
mic evils existing in the present-day
society. Nor do I feel that this move-
ment has the inherent strength to
replace capitalism. Nor will it be a
substitute for socialism. But at the
same time I do believe that this move-
ment has a vital role, a decisive role
to play in revitalising the rural
economy of our country. I support
the Resolution from this perspective.
I admit that without a radical land
reform and demblition of the social
barriers that exist in the rural society
today, unless these are accepted as
pre-conditions, great changes may
not be possible. Even after fulfilling
these conditions, unless we come for-
ward fo help the agriculturists finan-
cially in their operations through the
co-operatives, it would be very diffi-
cult to improve the situation.

Now, the Rural Credit Survey Com-
mittee, which looked into the entire
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question in 1951 had made certain
recommendations. In the drafting of
our Plans, the recommendations of
the Rural Credit Survey Committee
were given due weight. You know
that in the First Five Year Plan it
was stated that at least 50 per cent.
of the wvillages should be brought
under co-operatives. According to the
Third Plan, all the villages and all
the peasant families are to be brought
under co-operatives. This is the pers-
pective with which the Planning
Commission has looked at the pro-
blem. What prompted them to do
that was that in the Rural Credit
Survey Committee’s Report they have
said that both through the Govern-
ment and co-operative sources credits
were available to peasants only to
the tune of 6.4 per cent. Through
co-operatives alone, it is, I think, 3:1
per cent. or so. The other sources
of credit to the peasants are the origi-
nal money-lenders. They have elabo-
rately described all that. One point
which they have stressed in their
report is that even the co-operatives
do not cater to the needs of the
weaker sections of the village com-
munity, They have stated that in
villages where the money-lender, the
trader and the village chief function

through one person, even the
co-operative movement is controlled
by them in many places. If they are

outside the co-operative movement,
they will sabotage it from outside. If
they are in confrol of it, they will
sabotage it from within. So, even the
3 per cent. credit, which had gone to
the peasantry in the name of the
co-operative movement, did not reach
them really, So, they made it a point
in their report to stress that in future
we should see that the credit really
goes to the weaker sections of the
village community. Now, Sir, after
the Report of the Rural Credit Survey
Committee, we have been working
for the last few years. I do not think
that a proper evaluation has yet been
made as to how the present-day
co-operative societies are working.
I agree that as far as extending facili-
ties to a larger section of the rural
population is concerned, the co-
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operative movement has succeeded.
My point is whether this emphasis
that the Rural Credit Survey Com-
mittee had laid on taking special care
to see that these facilities reach the
lower sections of the community, has
been properly worked out, and I do
not know whether the Government
have made a proper study of the
whole question. With the little
experience I have, I feel that after all
these studies and recommendations
co-operative societies are functioning
in the same way as they used to do.
Even today it is not proving bene-
ficial to the really weaker sections in
society. So that is why I say that
when we have put up that as our
perspective, there should be a body
of Parliament to go and study and
check up whether things are deve-
loping as we had planned them.

Another point is, even in the matter
of extending the activities of the
co-operatives we have not reached
the target which was fixed in any of
the Plans. Now they want to make
it universal, but even during the First
Five Year Plan or even during the
Second Five Year Plan the target that
was placed before the country was
not reached. On an average it was
estimated that Rs. 2,000 crores are
needed for agricultural operations,
every year, by way of credit for the
peasants, of which it was calculated
that Rs. 800 crores would be financed
from their own earnings. The other
Rs. 1,200 crores they have to get
either through co-Operatives or
through other agencies, and this is
needed for their short-term, medium
term and long-term loans. For all
this, of course, the Co-operative
Department have laid certain plans
and they have made certain studies
under the leadership of the V. L.
Mehta Committee, and they have
really made certain concrete and
helpful suggestions to improve the
working of these co-operatives. But
even here in spite of all the recom-
mendations, in spite of all the studies,
things are working not in the proper
direction.



2157 Appointment of a
Parligmentary

[Shri M. N, Govindan Nair.]

Now apart from these credit facili-
ties, much has been said here about
the processing factories like sugar
factories, ete., which should go to help
the peasants. 1 fully agree that apart
from credit societies, marketing socie-
ties, processing societies, all these put
together will be of great help to the
peasants. But are they really serv.
ing the real agriculturists? I have
heard some people speaking about the
successful functioning of certain
co-operative societies. I know one
co-operative sugar factory. Among its
members not even one per cent. are
actual agriculturists. Just like a joint
stock company, shares are sold, capital
is raised, and they are running a
proper factory. My point is that
such factories should not be brought
within the purview of the co-opera-
tive movement. They should be
treated as ordinary joint stock com-
panies. I will quote another example
which is to be followed, and that is
there is the weavers’ society. There
they have made it a point that among
its membership at least 80 per cent,
or 90 per cent. should be weavers
themselves. They have made that a
strict rule. If that is so, if such
principles are accepted and adhered
to, then these processing societies will
be of immense help to the peasants.
Otherwise in the name of helping the
peasants some people escape the
other obligations that may accrue
from running a joint stock company
and are taking the benefit. That
should not be permitted.

Another point is, I do not feel it
proper to invest the much needed
money in large-scale enterprises on
a co-operative basis just like running
textile mills or steel plants, like that.
Such ambitious schemes should be

dropped. You should take into
account the limited scope of the
movement.

The next point is that the labour
contract  societies should not be
brought under the purview of the
co-operative movement, because I am
speaking from the experience of
functioning in certain societies. In a
village, what is ihe contract you
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have? It may be for Rs. 50,000 or
Rs. 20,000 a year, and for that to
organise a co-operative society is a
wrong thing. At the same time, if
the work is entrusted to a co-opera-
tive society that is already existing,
that is another matter. But to orga-
nise a labour <contract co-operative
society as envisaged in the Second
Plan, I find from its working in many
places that it is not very helpful,

So I think that such a Committee
is very helpful so that how this
co-operative movement is functioning
may be properly assessed from time
to time and changes suggested and
improvements made. So I welcome
this Resolution.

SHr1 D. P. KARMARKAR (Mysore):
Mr. Chairman, the resolution, what-
ever its ultimate fate may be, has
done a very useful thing. It has
enabled us to take interest for a few
hours on a subject which is not only
important but in the context of our
accepted objective for our welfare
state, the socialist pattern, I think, is
of basic and crucial interest. The
outlook, which guided the people
when co-operation began in India in
a formal manner almost 55 years
back, was something different from
what it is today. Then the objective
of the movement was to help the
weaker and vulnerable sections of
society, largely the agriculturists,

12 Noow

Therefore, (you find co-operation
taking the shape of credit societies,
of marketing societies and things like
that. Later on, with a wider vision,
it was extended to labour, like the
organisation of forest labour co-opera-
tive society and the rest. Then it came
to industry. Recently, we have had the
welcome phenomenon of numer>us co-
operative sugar mills being established
in the country. Now, particularly in
the context of our present situation,
our attention has been directed to
something which ought to have occu-
pied our attention all the time. Ever
since planning began, if there was
one important factor or aspect which
needed attention and which unhap-
pily did not receive adequate atten-
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tion, it was what you cail the distri-
butors’ co-operative society or con-
sumers’ societies. Now, this subject
is not something which can be easily
discussed in such a short debate. It
is something of a very large scope.
Much can be said about the scope of
co-operation; much can be said about
the way in which it ought to be crga-
nised. My sister over there who is, if
I might respectfully say so without
her permission, a first class social
worker with experience and sobriety,
has had her very bitter experiences
of co-operation at the hands of—I
cannot specify, I can generalise—
everybody. Whether it be amongst
the people or amongst the services,
people are not inbued always with
adequate feelings of co-operation.
She has placed before us a poigen-
" ant picture, a heart-rending picture
. of what sincere social workers feel
like in some eof their activities.
Therefore, whereas the subject was
always important from the point of
view of the weaker sections of our
society, it is today, to my mind, of
decisive importance. Where we are
going to achieve a full socialist—to
my mind, socialistic appears to be a
transitional one—economy, production
and distribution will always be on
the socialist pattern in the interest of
the people. I have no doubt about it
in my mind that some day we will
come to a socialistic—not ‘socialistic’ it
is a compromising word, a socialist—
economy. If this is so, then co-opera-
tion is the only basis on which we
can build it, whatever the difficulties.
There have been numerous excep-
tions and instances where co-operation
has succeeded. I come from a dis-
trict where in every cotton-growing
taluk co-operation has all along heen
a very mighty success, thanks to the
organisers during the last thirty years.
So far as cotton sale is concerned,
there is nothing to be desired so far
as that big Taluk is concerned, the
Gadag taluk. But then, these things
are exceptions. Now, we hear nor-
mally complaints many a time of or-
ganisers. Sometimes I cannot put the

blame on the official machinery alone,
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and I have always said whenever
anybody has put it to official discredit,
“Well, whosoever might be in office,
either my son or my relative, it
comes from the people.” Therefore,
whenever you speak of any defect in
the Government or amongst the peo-
ple, there is one basic fact that what-
ever is among the people, is reflect-
ed in the Government. They are not
imported from heavens. Exactly, the
same incompetence which is among us
will be directly reflected in the Gov-
ermrment. That is the view that I
have been taking. Therefore, when-
ever we speak about reforms in the
administration or outside, we have to
look at this basic factor that our peo-
ple need, in certain sectors, what you
call character-building, and it is parti-
cularly necessary in this field of
co-operation. I would take a very
small example. Nothing is more
patent than the fact that ultimately,
the consumers’ co-operative society is
the only answer. But many of our
consumers would like to have things
on credit. It is beyond their means
to give cash. Therefore, at many
places, consumers’ co-operative socie-
ties cannot be a success because the
consumer does not have his conven-
ience served. But if the consumer co-
operatiive society can give things on
credit, well, it serves the purpose,
but does not serve co-operation.
Therefore, to my mind, just as this
is a crucial movement, a basic move-
ment, to the same extent, it is 2lso
a movement which requires full
popular co-operation. Taday, happily
for us we are living under the aegis
of a Govermment whose economic
objectives are well girected and which
we can call our own. But in that
sense of things, it is not merely the
election that leads to the formation
of our Government. It is a Govern-
ment which must invite our co-ope-
ration, which must deserve our co-
operation and to which we must give
willing co-operation, and it is only
then that a movement like the
co-operative movement can succeed.

Now, we all know what a mighty
progress it has made. As against
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only 2,000 societies that were started
in the first, about fifty-five years ago,
we have got now something more than
three lakhs of societies with a mem-
bership of three crores and with a
working capital of more than a thou-
sand crores of rupees. Now it has
grown to big dimensions. And I cer-
tainly feel that in a matter of this
kind, I would say that introspection
is the soundest policy. It is very obvi-
ous. I need not carry coal to New-
castle. My friend hag been a full co-
operator in the sense that he has
understood the meaning of co-opera-
tion of the people. I must congratu-
late him upon the extent to which
he has gone. He has been holding
seminars for officials, seminarg for
candidates. And I am proud to read of
seminars for Members of Parliament
and Members of Assemblies and things
like that. Though officially, techni-
cally, he will oppose the Resolution—
I have no doubt about that in my
mind—] would plead with him not {o
apply the normal outlook that any
Resolution coming forward, if it does
not suit them, should be opposed, but
to spend g little time in introspecting
over this Resolution.

Now, I am not at all for this typi-
cal Resolution—30 Members of Parlia-
ment, 15 and 13 or 10 and 20, what-
ever the proprieties may' require,—
to go into the matter. No doubt this
Parliament has the supreme control.
It can bring in a government, it can
throw out a government. But it is
not ag if for every thing, important
or otherwise, there ought to be a
purely Parliamentarians’ Committee,
It is not as if this subject does not
deserve a review, as in my mind it
does deserve a review. Government
have not lost anything by sound
advice, by a review by experts.
Therefore, while I would oppose this
Resolution as it stands, I would say
that the time has really come when we
need to go into thig basic question
because ultimately we have always
found in Government and outside
Government that a correct introspec-
tion does good, gnd it is there that
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the dole of an Opposition Member
becomes very serviceable because more
facts go to him than they come 1o us.
The other day some people had come
to me by mistake. They did not know
that I was a Congress ‘member and it
took about 20 minutes for those
gentlemen from Gaziabad to realise
that and then they asked me, “Well,
Sir, Mr. Vajpayee is not there. Which
is Mr. Vajpayee’s residence?” I mean
to say that they thought that it was
a more congenial soil for their activi-
ties rather thap mine.

Therefore, Sir, in a matter like this,
it is not a question of doubt. If my
house is infested with plague, it ig in
my interest fo see as to how many rats
are there and how to do away with
them. Therefore, I woulg plead with
the Minister, instead of giving his for-

mal opposition to this Resolution, to

think over this matter as early as pos-

sible because public opinion is very
critical. We, from this side of the
House, may not say anything. I

myself was cognisant of this thing.
Recently a directive, an advice came
from the Central Government to
organise consumers’ co-operative socje-
ties. It came to the State Govern-
ments. The State Governments sent
it to the district officers. There was
an officer for each division, and he
ran jhelter-skelter to public-minded
people to say, “If before the 28th
February I am not able to organise
the consumers’ co-operative society for
the people, I will lose my job.” That
is not how things are done, No
doubt the job does not stand in jeo-
pardy but he will be censured, “Why
did you not do it?” Therefore, for
paper’s sake, you must organise, you
must show results. It is a difficult
thing. Things are so urgent that we
have o go fast. Especially at such
a time, any failure is going to bring
great discredit to us. Any failure in
organising a simple consumers’ co-
operative society in any district is
going 1o cause greater damage to the
Government ang to public activities,
even ‘more thap the failure of a big
concern. If a stee]l plant fails, it
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takes two years for us to know that.
But if a consumers’ co-operative soc-
iety which is supposed to serve the
people fails, it will be very bad.
Therefore, it is that the success of the
co-operative mowviement will always
depend upon the co-operation we in
this House can give and those whom
we represent can give. It is not a
mere bureaucratic machine that can
build a bridge or a barrage or any-
thing. But if a movement like this
is to succeed, we have to give our
fullest co-operation to the Minister,
to the Ministry of Co-operation and
to all the co-operative agencies.

While formally opposing this Reso-
lution, I sympathise with the objec-
tive—if that is the objective—saying
that the time has now come to make
it an effective instrument. Of course,
the Reserve Bank publications are
there, wonderful publications, which
we could read with profit. They give
a review, sometimes what you call an
advisory review also. The Reserve
Bank in this matter has done yeoman
service by way of giving us very nice
studies., Their publications make
things amply clear. But then they
are not sufficient. Here you Thave
to go to the hearts of the people.
Therefore, we have {o devise means.
Seminars simply would not do; lec-
tures simply would not do; simply
moving about would not do. But
what is necessary is what I would call
a thorough, scientific study of the
problem by a small committee includ-
ing the best amongst us in co-opera-
tion. I woulgq like to have a non-
official of eminent international status,
a non-official who could not be bias-
ed in favour of the Government, to
be the chairman. Let '‘members dis-
tinguished in the field of co-operation

ag also Members of Parliament be
' there. It may be, say, a small com-
mittee of nine Members which may
be asked to report. May be it may
take a year or two, a year for study
and it may give us concretely not as
to whether this movement is neces-
sary—that is a past thing—but how
this movement could be definitely
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developed with the idea of developing
a socialist pattern of society. Thank
you very much.
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a3 #refagt & A feurd sz & srafugi
yfmsr @R AT TR I T F
T QS ATEAEE A A & B g e
HIICAAT &1 FART GGATH AL 98 %
o 5 Y anftee faad %8 g §
AT ST HATIET FT TATH AT § FET AT
FIIIT ITW & | T aE FUTT AT ATGH
AT TAST & A9 9T §% T § W
faw 9w wefadl 7 Sa § Smar 0
mergEEa g | Aagarg fFem
3T FT gL WA T@ HAfqad &
g6 d@ WWal g 1 & ar
g 9 dEq AT oew g 5 fow
At & fox qEmd g 9 @R
q 39§ T o & AT AE ) AR
wiftew foaed & g1 i &t gavsran
& av €Y a1 faw 3w WAl 59 ¥ wEer
IS Bt A9 WT § | TIIHS T T
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dTEH SATET LA o &1 €T g | 39
F AATHT I HETAETS HY &1 /T TH
& 9 T #1 Fgrer 1l At
™ # &, Al & g § g, framt F
™ H g, usg] g § g, W
2@y & fF fad 5= gEdr g game
¥ HIET IS F

PETO e SEEES &
ATRTEATET AT gl aw ¥ g f&
TALY FTUERA TN AL &
TEX ET & D GGEHIA AR BT qH
q 1 IS AEEU AT TTE § A& ;IR T
ard 2 f& smmafer @emEw
FOAE E | WX T F GIATR &,
RGR §, T O T Y a7 9K qu@A
& g, U Y 4T A9 9T L ¥
afRa faa #1 40 739 §, T 5
& AT g 9v1E Ta@d §~—F St asd
FY faar ax 77 w1 §—FF 39 = 3w
FTJ9 § I AT 3G § TI9EA a1
9% HAET IBE | FET GT AR I
qT FTHATEAT EIAT & | ST[ALENST I
§ AR Ty g § wafa e
amEdr & oY mfee faowg &, s a<s
¥ IR B ToaT fHerar € | At
FrEmd F §rad 1 § v mfeg faaed
S qEadfEgm gy & wwaw
F AaTled®, GUERAC AT AT
¥ qatfeas fasrad 99 71 ag w9
1V H ot qoE ar faAr 9v T
wratafeal & warfesrs sar g fa
agl & fogrd 9t €, W feuEde
¥ ag gt & fe S TedweR ¥ faw
fear ar st gewaTeee ¥ fow o a2
T IR FHIR & AR FIR § T 41
% g9 giees f&) @ 3% I §
fF U ol FRA § AR T,
TRl A FEATE T WET & | Fg AT
g ?mg A Y G g § | e
faa<d sy &, ww @ s €, fared
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F@ &, T 99 &, 9T 9% AHGA qF
TgEd § AR ag frwrad gX gy at |
BT J ST @ B 93 mfsfuaew
g, gt aa § 7T FEEd ¥
AHFFGTET FT FTOT W TG G
Tfwfaraed 21 & | T8 ST ATRHATH
FA & A IA 5t fowrad a8 wwad
TF TET 9gT ey § | T aE ¥ I}
g o gexfrada @ fafaeedy 7Y aww &,
52 93 AwEd A aw ¥, foaaw
T qEAAl I2EET |, ITH! a8 AT
saTaT @ foar 33 & arfe oY arEf &
aEHT & a1 9 ¥ 7 FAEeT §, IAEt
TATET § SATET WEW @ ) a1 &g W
TRIT Fey § W qg o7 wATH AT
AR St v gt a1 a8t
FQ@ |

UF & #ez qd o g st
e fqie § w39 i a1 wefaga
21 qRuq & H amag A e € A3
foqiE ot o, 9% a1 ah
T q 9 &A1 famy @ 9 FiK G
# o 7y a1 fw sw onfa-atq # dwa
g § § FoMAeT FrETEd el
¥ FTHATT AE ) AT § | wHied &
g & T W N AT g et we
ufefadl § oagd & @ awr
A 99 q% 98 GHIEd gT g gl
a9 g% et grag ¥ guTdr 3 smmaidfed
TETIENS @TF A1 9¢ @Al & FHaATE
TE QY R E 1 T AT &S JURT
framT 9 fF 57 Sy § e
grafadt #1 9k goed ¥ q@ g
aefret w1 fomem &, afes sa
IS FT FEi g AW F A
AT T AW/ 97 T FEHR TG AR
THIRIT R | @1 3 O § ' W AR
93 3@ a1d T aF  Jao9g faars W
g f& gamegd AT FF-ArT A1 ATE
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S §, A AR T FINREF AT
FT FTHATT A2l g AT | 9 T 98
S FWOAed AEEE g FY
% T AW H AT, TAT-HTS WA
IES o1 99 F9F I Fl T 97 fa T
AR BT FT § AIAIT T, G A
9T Gimeafee g feam, d@sdq
@ F FifE AT 3@ & F g
fram w1k iwR @fegr wege &=
F A fraw @@ gu &, Focwm amgae
39 9T HATER & §  #i fEwaer
AIEHIT STHT TRATT FO g | L0 &
Fof FFC FAL FTE AT QT AT @
AT FTEAHTY FLGT § a7 FIE AIGL
adl-saTE H ST &1 FWAT o QT g AT
FIE ATGHT A FTUAL F A0 S
fag =t & Far & @ | =
gl % oF ¥ foeeit wx & fo@
EHTa 2ifae &Y FT qFa1 | T gy
q. &7 F9 JZ g7 91gq 5 39 "
arit & o 7 Emmafeat aq Ak @
T dWit w1 w9t fear s AR 9
1 faeger awm AW gz 9% faar o
BATY AGAX WE § | g I
ag ¢ fF Wl s T /v Ay gw
T 97 T aefast #®, s fF
39 wIER F N9 & gu § e}

e & wEal 9gan |

A ag wEwm AR ER
TOF ¥ qwearg s®M AR R
FEl, T Weqed A 6 arfearee
F OF FHS a4 A 98 TW WEX
= AR & f& e s R
f& gura ag FwieT yEHe W
AW F WL FOATT TRl GAT | T qF
qar A g, 49 9% gWra ;g
FIHTIICT JaHE FTHATE Te! &1 qHaT |
HEAT A WIGH FIA FT FOqA A
S8 f5 T ag ammafen qawe =
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W F AR FTHATH T & WY & W
T AR F TR A AT AL § It
g & & HIfww & A 1 S afaw
wEe § s e e g, a@
GATET F1 THAC § HIX FANA F 7RL
ST AR Afeat € ¥ gw A A ey
Y g TGl q8 TFA § AT THAT I3
FT RIE FTH TG HL T &, THT AT
F1 g2 famar s A1) 59 ar9 ssfeaw
FrrEfeat o1 a9 971 AN &1 399 GIEaT
T 931 AT 799 et w1 6T faa
g | afew 3 gergfaat amw am
F g # g SIfEE AR e T
FTEfat &1 GraRT gAY ey | T AGH
g1 {5 T2 927 e |Eafed & A 0T
IS T S | 95 TS FC@A R IHIR-
fog & T @9 9y 99, Tur €
AT TMET | ¥ AW F T AwarAai
FT I FI, TANR AX(AGT FT 3@ FT
qZ JgdT F918 T 47 qU SEl qml
FT Y SATET § SR HELT GGHAT
Tifgd AR g1 T AR a9 2
g I g ATl |

#F AT 7 FE §T TR AEHS
H 39 AT § ICATET F&T F 95 @9
FEIE F1, T IMATT 1 €T 93
M AOF A T § WA

IR ZEE 8 fF 98 99 WrgEma
FI WR T, TR F AM6 g HHAT-
qifex agdT it fF aga wefaa e
2 "R et 7@ W F 7= 9T AW

UA g 98 FTHA1E &1 | g 1]

Tue MINISTER or COMMUNITY
DEVELOPMENT anp CO-OPERATION
(Surr S. K. DEy): Madam Deputy
Chairman, I am deeply grateful to
the hon. Member, Shri Raghunatha
Reddy, for moving this Resolution in
the House. Co-operation, as we have
claimed throughout, is 4 movement of
the people for their economic uplift.
If it is to be a movement of the peo-
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ple it is imperative that the people’s
representatives have a vital say in its
growth, and if there is a Miistry, that
Ministry has the unqualified support
of the people’s representatives in fur-
thering this people’s movement. There
can be np better way for a Ministry
such as ours to receive a mandate than
through free and frank  discussion
such as the one we have just had. I
am gratefu]l to the hon. Member who
hag moved the Resolution and also to
my other friends who have participa-
ted in it. I have no doubt that co-
operative movement will get a fur-
ther push in a significant way from
the discussion that hag takep place
and by the tmme I conclude whai I
have to say, it will be quite clear to
the House. Before I begin answering
some of the comments that have heen
made I think it will be quite appro-
priate, Madam, if I quote for the bene-
fit of hon. Members some significant
figures relating to the progress that
co-operation has made over a period
of ten yecars. These figures by them-
selveg w.!l answer many of the com-
ments that have been made in this
House.

Madam, the nwmber of primary
agricultural societies in 1950-51 was
1,04,998. By 1961-62 we had 2,14,942
societies. The membership during this
period has increased from about 44
lakhs to 195 lakhs. The paid-up
share capital has gone up from 7-61
crores of rupeeg to 68:61 crores of
rupees. The loans advanced have
gone up from Rs. 229 crores to
Rs. 228 crores. The Third Plan target
ig about Rs. 550 crores including long-
term, short-term and medium-term
loans. In regard to co-operative banks
Central banks, the paid-up share
capital during this period of ten years
from 1950-51 to 1961-62 has gone up
from Rs. 4 crores to Rs, 47'64 crores,
reserves from Rs. 479 crores to
Rs. 14'12 crores, deposils from Rs.
3779 crores to Rs. 124'36 crores, the
loans advanced from Rs. 82'83 crores
to Rs. 382 crores. In regard to the
State co-operative banks, the paid-up
share capital has increased during this
period from Rs. 1'58 crores to Rs. 21-27
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crores, reserves from Rs. 2'22 crores
to Rs. 762 crores, deposits from
Rs. 22'08 crores to Rs. 81°32 crores,
the loans advanced from Rs. 42-13
crores to Rs. 256-29 crores. In regard
lo marketing which has been a big
feature of the co-operative movement
the figure for the year 1850-51 was
about Rs. 60 crores. It has risen to
about Rs. 180 crores by the end of
1961-62 and the target by the end of
the Third Plan is approximately
Rs. 360 crores, In regard to proces-
sing societies, although we have just
made a beginning, just started, even
then there is not an insignificant pro-
gress already registered. There are
5,555 processing societies, including
marketing societies, which are under-
taking processing  activiiies. The
membership ‘is approximately 3'17
lakhs. Then, v Madam, co-operative
sugar factories have also made g signi-
ficant progress. Fifty-seven co-opera-
tive units have been licensed. of which
about 40 units are already working.
The sugar production in the year
1961-62 was 4'7 lakh metric tones
which represented about 17°7 per cent.
of the total sugar production. The
estimates is that in 1962-63 the total
sugar production in the country by
the co-operative sugar mills would be
of the order of about 21 to 22 per
cent. It is expected that perhaps
another 20 or so new co-operative
sugar factories will be licensed which
'meang that co-operation will claim a
fairly significant share of the total
production and, therefore, it is bound
to have its salutary impact on the
whole sector of co-operative sugar
production in the country.

SHrt M. N. GOVINDAN NAIR: Of
the sugar co-operative societies what
percentage of membership are actual
sugarcane cultivators?

SHrr S. K. DEY: Madam, the point
wag made by the hon. Member that
not even one per cent—if I under-
stood him correctly-——of the members
of co-operative sugar factories were
agriculturists. I am very happy to
say that his statement totally lacks in
foundation.
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was not making a general statement.

I had in mingd a particuiar sugar mill

organised on a co-operative basis, It

was in my own State.

2181

Surt S. K. DEY: If I have the name
of that sugar factory, I will certainly
enquirg into the whole position. But
I am making a statement in respect
of the whole country and I can very
safely say that more than 60 per cent.
of the members of these co-operative
sugar factorieg taken as a whole re-
present agriculturists. It will be
more than 60 per cent. i1n some fac-
tories. In fact, in some it ig 90 per
cent. And, Madam. it is a very heart-
warming experience to see the farm-
ers selling their wives’ jewellery +to
go in for the shares of these co-
operative sugar factories which they
are managing themselves.

Then, Madam, with regard to labour
construction societies, in the year
1961-62 we had 2,872 labour construc-
tion societies with a ‘membership of
2,02,407. The share capital was about
Rs. 47 lakhs and the value of the
works done was of the order of
Rs. b crores. We are trying to take
a much keener interest in labour co-
operativeg as a mode of construction
in the country ang also as a matter
of providing gainful employment to
the relatively weaker sections of the
village communities. We have many
obstacles, built-in handicaps, and we
have to contend against many vested
interests al] along the line. But gra-
dually we are trying to do something
about it and we hope that the pro-
gress that we have already registered
will continue and some day, even in
the labour co-operative csector we
shall have ag significant a participa-
tion of labourers in the labour co-
operatives’ construction work as is
the case in the sugar co-operative
factories.

In the sector of industrial co-opera-
tives, we had in the year 1950-51 as
many as 7,239 co-operative societies,
that is to say, industrial co-operative
societies, and in 1961-62 the number
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rose to 31,937. The membership rouse
from about 7 lakhs in 1950-51 to
about 21 lakhg in 1961-62. The paid-
up share capital rose from about
Rs. 2,46 lakhs to Rs. 8,79 lakhs. The
value of work rose from Rs. 27°67
lakhs to Rs. 54-94 lakhs., In 1961-62,
we had milk societies numbering, 3,944
with a membership of 3,13,565 and
the wvalue of milk and milk pro-
ducts sold was of the order of
Rs. 7'74 crores. The number of fish-
ery societies has risen fo over 2,518
in 1961-62 and the value of their
sales was of the order of about Rs.
1,42,00,000 in 1961-62, This broadly,
is the gtatistical picture. Of course,
we will continue our efforts.

In the case of the sugar mills, I
understand that 90 per cent. of the
members are aptual sugarcane pro-
ducers themselves. So this is a very
happy situation.

Madam, there are certain comments
which were made and I will first of
all answer those comments and then
deal with the main Resolution.

SRt M. N. GOVINDAN NAIR: On
a point of clarification. You have
given the figures and you have said
significant progress has been made.
Still it is not clear to me whether we
were able to reach the target fixed
in the Plan.

SHrr S. K. DEY: We have, Madam,
reached the target of the Second
Plan, I think the Second Plan target
has, more or less, been reached in
almost all the sectors. I do not know
of any sector in which we have had
any significant shortfall. In the Third
Plan also, we hope—unless some-
thing very untoward happens in the
international sphere—to give a very
good account of thig movement as
against the targets set in the Third
Five Year Plan.

Shri Raghunatha Reddy mentioned
it—ang others also supported it,
namely, Shri Avinashilingam Chettiar
and others—that emphasis should be
given to the tiraining for co-operative
leadership. In fact, whether it is the
community development or the co-
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operative movement, since both these
happen to be based upon the people’s
movement and both these are intend-
ed to be based exclusively on the
people’s support we have been try-
ing to place the highest emphasis on
training and education of the people
for leadership in both the movements.
There are at present about 548 peri-
patetic parties which ara going out,
training members of the managing
committees. We have 3 central insti-
tute of co-operative training which is
training both officialg ang non-officials.
We have 13 co-operative training cen-
tres for training all intermediate level
workers, both officials and non-officials.
We have 67 junior level training
centres all of which are intended for
training office-bearers, as ulso junior
level government workerg in the co-
operative movement. The number of
such junidr level training centres is
expected {o rise to about 85 by the
end of the Third Plan. I am quite
sure the House wil] be very happy to
learn this, because this is a people’s
movement, a movement for training
people and we felt that it was ‘most
appropriate that the entire program-
me of training and education must
be vested in people’s organisation.
Therefore, about a year back we took
the decision ang we handed over the
entire responsibility for training of
both the officials and the non-officials
to the National Co-operative TUnion
and to ils counterparts in the States—
. the State Co-operative Unions.

Shri Avinashilingam Chettiar and
Shri Krishna Chandra mentioned that
the co-Operative movement’s mem-
bership wag exclusively dominated by
certain groups. To some extent that
is true. But I am happy to say that
that is not universal. If it were uni-
versal, we would close down the co-
operative movement. But wherever
public opinion is alert and organised
and where there is leadersrip, and
leadership of a high order, there we
have no difficulty. Where leadership
is weak or non-existent, where public
opinion is non-existent there I am
afraid, all our co-operative Jaws,
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however stringent and the wishes of
the Ministry or of this Hcuse, how-
ever potent they may be, do not in-
var.ably find their application on the
ground. Therefore, we should try to
create that public opinion on  the
ground level and I do not Dbelieve
that there is a short-cut remedy to
thig basic problem.

Shri Avinashilingam Chettiar also
mentioned that we must properly
utilise all the persons trained in co-

opération. This ig being done. In
fact, we have recommended to the
State Governments concerned that

those trainad in the official and non-
official co-operative organisations—and
we have given them a list—in the
universities and rural organisations
and others which are training co-ope-
rative functionaries or people who
have the general education and the
bias towards co-operation, should be
given preference in the matler of
recruitment of personnel.

There is need to avoid delay in
registration and this was mentioned
by Shri Deokinandan Narayan. Most
of the newly enacted State Acts pro-
vide for a time limit for the regitra-
tion of societies and we do everything
possible to expedite registration. Here
again, pressure from organised public
opinion is very necessary, starting
from Parliament down to the village
level.

Shri Deokinandan WNarayan and
Shri Murahari, and also Shri P. N.
Sapru, mentioned that there is exces-
sive political and official control in the
co-operative societies. Well, I cannot
say that it was not so. But I
am very happy to report to this House
that as as a result of two years of
sustained uphill and against the cur-
rent effort, we have been able to
ensure that no one who is helding a
political office in Government as a
Minister, Deputy Minister, Speaker,
Deputy Speaker, Parliamentiary Sec-
retary or any such capacity, would

. hold any office in a co-operative society

or organisation. Today the entire
co-operative movement is free of
Government political office holders,
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We also try to ensure that officials
do not find any elective places in the
co-operative movement. Wherever
under the old laws, rules or proce-
dures, the officials still continue, the
State Governments have issued ins-
tructions to see that these officials do
not participate in the activities and
that the non-official seconds in those
organisations should deputise for the
officials. Steps are being taken to see
that the rules and procedureg and also
the laws ure amended to ensure that
no official in Government shall hold
office in the co-operative movement.
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There 13 confusion about the role
of the co-operative and the pancha-
yats, according to Shri Avinashilin-
gam. A working group was appoint-
ed especially to study this problem
which evolved certain remedies and
these have been recommended to the
States. I have ng doubt that gradual-
ly thege recommendations will come
mmto  effect. Unfortunately, both
these institutions are relatively nas-
cent institutions in their new vital
shape and, therefore, it takes time
for these institutions to find their
level and also to realise that they are
not competing organisationg but com-
plementary ones, one complementing
the activities of the other.

Now, co-operative cradit advances
are not adequate in the agricultural
sector. Shri Avinashilingam mention-
ed. We are completely in agreement
with it and, therefore, every effort is
being 'made through the State Bank
of India, through the Life Insurance
Corporation, through the Reserve
Bank of India to increass short-term
credit, medium-term credit, long-term
credit and efforts are also being made
to collect more deposits. Mr. Deoki-
nandan Narayan mentioned that cnly
four to five per cent. of the cultiva-
tors are benefited from co-operative
credit. 'This is not quite correct.
About fifteen to sixteen per cent, of
the cultivators borrowed from  co-
operative societies in the year 1960-
61 ang such membership is inereasing
and with certain outright grant and
other assistance that we are able to
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give in order to give assistance to the
weaker sections of the society, we are
finding that membership is increasing
and the benefits of the co-operative
movement are spreading out to sec-
tions of people heretofore not bene-
fited by the co-operative movement.
A uniform rate of interest is required
throughout the country. Thig is what
Shr: Chordia mentioned. I wish we
could have this but unfortunately,
the country varies drastically from
area to area and even the efficiency
of the cooperative movement varies
so widely from one end of the coun-
try to the other, from the West Coast
to the Eastern-most part of India that
it is impossible to prescribe one com-
mon condition. Ultimately, the in-
terest rate will depend on the volume
of business and the efficiency of the
co-operative organisation and this
again depends op the growth of non-
officia] co-operative leadership. I am
very sorry to say that in many parts
of the country, co-operatives are just
getting out of the primitive stage and
in some States they are, relatively
speaking, still in the primitive stage.
When this is so, to prescribe that there
shoulg be a uniform rate of interest,
I am afraid, will not be a practicable
proposition.

Co-operative farming societies, Shri
Raghunatha Reddy said, were not en-
rolling small farmers as members,
Now, the very purpose of vo-operative
farming is to give collective strength
to the weaker sectiong of the farming
community which can combine to-
gether, poo] their land, secure adequate
assistance, both technical and finan-
cial, from the Government and in the
societies which have been started
during the past two years as a result
of the recommendations of the Nija-
lingappa Committee, very high stiess
has beepn laid on the small farmers
ang predominantly, therefore, al] the
societies started under the new
scheme recommended by the Nijalmn-
gappa Committee, consist in bulk of
small farmers. Indeed, the big
farmers have most reluctant to come
everywhere for co-operative farming.
In a way, they have been a handicap,
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politically, administratively and in
other ways. Now, successful, co-
operative farming in our country is
not possible, Mr. Chordia mentioned.
I would only like this House to refer
to the study made by several teams
of Parliament Members consisting of
about 38 Members, which went to
the different parts of the country and
the Report made by them. This Re-
port is going to be submitted to the
House in the next few days—I think
copies of the Report are available in
the Parliament Library—and 1 am
quite sure hon. Members will appre-
ciate that this very elaborate and
broad study hag confirmedq that the
purpose for which the co-operative
farming programme was starteq is
succeeding, although we are still at
the preliminary stage, and in this
country, if we wish tg give succour
to the weaker sections c¢f the farming
community there is no mare effective
way of doing this except through or-
ganisation of them into co-operative
joint farming societies. Mr Sri Rama
Reddy mentioned his visit to quite a

number of societies, five societies
which were all bad. 1 would only
say that his own team visited a

society in UP, a society in Khempur
and they recorded:

“We wish we had such farms in
every province, the best managed,
the best planned and the best
worked society we have seen so far.
The zeal and the ideological clarity
of the friends who worked in the
society is the thing that impressed
us most. The visit will give wus
ideas as to how an ideal farm could
be run . . it will remain as an in-
centive to this nation.”

This is the language that has been
used.

Sart N. SRI RAMA REDDY (My-
sore): I was referring, Madam, to the
fact that though this was the best
managed society, with 85 adult mem-
bers, this farming society had only
35 acres of land. The incompatibility
between the land and the number of
workers, that was available in the
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SHRI 8. K. DEY: I would agree with
the hon. Member that i¢ the society
had only 35 acres of land, it would
hold very limiteg potential for deve-
lopment and if I have the name of
the society, 1 wil] certainly look into
this question. In his own State of
Mysore, from where the hon. Mem-
ber hails, we have a Sarvodaya Co-
operative  Society, Sanka, Taluk
Hanka, the Manjeri Co-opcrative
Farming Society, another in Jistrict
Tumkur, Habengag Co-operative Col-
lective Society, Arsekere Taluka, Dis-
trict Hassan and I would refer these
societies to the hon. Member for a
visit.

Shri P. N. Sapru mentioned that
great stress should be laid on ferti-
lisers to the farmers. Every effort
is being made to this end and the
Agriculture Ministry, the Community
Development and other Ministries and
all the other connected agencies are
trying to see that better seeds and
fertilisers are made available and
that the co-operative societies are
enabled to distribute these effeclively
to the farmers.

Mrs. Tara Bai mentioned that offi-
cers with a co-operative bias should
be appointed. Of course, that is the
intention and that is the recommenda-
tion to the State Governments but
sometimes you do not Zet an officer
ready-made with a built-in co-opera-
tive bias. Sometimes the bias has also
to be created through work. The co-
operative movement as yet has to
make a great impact and to make
everybody pulsating with the spirit
of co-operation but we are working in
that direction.

Shri Govindan Nair mentioned the
case of co-operative loans not going
to the weaker sections. I would say
that this is what we are aitempting
through these outright grants to co-
operative societies against essential
loans for expansion of credit to the
weaker sections of the community.
Membership is also growing and we
are also trying to organise the weaker
sections. He said that there is no

society, was the point I was stressing. | evaluation of the working of the co-
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operative movement. In fact, I would

say, Madam, that there is no program-
me anywhere in the Government of

India which, I think has been sub-

jected to repeated and perhaps over-
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evaluat:on than the programme of -

Community Develop-ment and Co-
operation. 1 just cited the working
groups and the study teams and others
appointed to look into all the different
aspects of co-operation which will
make 3 fairly formidable number.

Now, Mr. Karmarkar referred to in-
trospection and made a point that this
debate has enabled the people in the
country and also, of course, the minis-
try to do a considerable degree of in-
trospection. In fact, this House will be
quite flattered to realise that the Minis-
try has been thinking identically in
line with the thinking that has gone
in this discussion here. In fact, two
years ago it was felt by the Ministry
that co-operation confined just to agri-
cultural credit or in a way to the agri-
cultural sector will not carry us
very far. Co-operation must be some-
thing indivisible, in all sectors of the
economy, industry, transport, housing
etc. Everywhere co-operation must
find a representation. Therefore, we
posed this question to the Planning
Commission and the Planning Com-
mission took up an initial study to find
out what plans different Ministries
have on co-operation and they came to
the staggering discovery that wvery
few Ministries had any significant
targets set for development of their
activities through co-operation. There-
fore, about six months ago the Plan-
ning Commission, Community Develop-
ment Ministry and the other agencies
of the Government of India came to
the realisation that we must have
some working groups and study teams
appointed to study exactly what is hap-
pening in the different sectors of the
“economy. In line with this, a work-
ing group was appointed for industrial
co-operatives, a working group was
appointed to study transport co-opera-
tives; a third working group was ap-
pointed to study housing co-operatives
a fourth for fisheries co-operatives, a
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fifth for animal husbandry and dairy
co-operatives, a sixth for railways and
P. & T. and a seventh for urban cre-
dit. Recently we have appointed 3 com-
mittee with Shri V. L. Mehta as the
Chairman to look into co-operative ad-
ministration in the country, both offi-
cial as well as non-official. Now, the
House will be quite interested to know
that in these working groups we al-
ready have six M.Ps, For deciding the
frame of the Fourth Five Year Plan
on co-operation, we have appointed a
number of working groups and here
again we have five M.Ps. and M.L.As.
as members. We are looking into the
different aspects of co-operation, which
our own Ministry is handling. During
the pass two Yyears we have had a
working group to study cooperative
policy, a working group to study co-
operative creat headed by Shri
V. L. Mehta, a working group to
study co-operative farming headed by
Shri Nijalingappa and a Committee on
taceavi loans, There were many com-
mittees appointed by the National Co-
operative Development Board, a study
team on co-operative marketing of
wheat, a study team on co-operative
marketing of paddy, a study team on
co-operative marketing of jute, a study
team on co-operative ‘processing, a
Committee on Consumer Co-operatives,
a working group on panchayats and
co-operatives, a study team on co-
operative training, etc. and 17 M.Ps
and M.L.As have participated in all
these studies. Co-operative farming has
been studied by 38 M.Ps. Now, Madam,
I would like to mention that the House
will appreciate that we have already
been making a systematic evaluation
and study of the different aspects of
the co-operative movement almost
from quarter to quarter. These work-
ing groups which are now working on
the different aspects of the co-opera-
tive movement, some of them have al-
ready submitted their Reports and the
others are expected to do so in the
next two or three months. The Fourth
Five Year Plan frame on cooperation
is being examined again by a separate
group. The entire co-operative move-

ment is being attempted to be deoffi-
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cialised, as I mentioned earlier, by
preventing political office-holders from
holding office in the co-operative move-
ment and also officials, We are try-
ing to build up State and National
federations of co-operative movement,
We already have the National Co-
operative Union, National Co-operative
Sugar Producers Syndicate, National
Co-operative Marketing Federation and
a national land mortgage banking or-
ganisation. I think shortly there will
be a national organisation for dairies,
a national organisation for fisheries and
there will also be a national organisa-
tion of labour. Thus the movement is
being attempted to be made a real
live one and with all the studies that
have been undertaken and which are
in progress, we expect that once these
Reports are received we shall have the
basic material on which we can really
work to make co-operation for the first
time a significant instrument for the
achievement of the socialist pattern of
society to which we stand wedded.

I hope the mover of the Resolution
will appreciate that while we deeply
appreciate the spirit of the Resolution,
if this Resolution were to be given
effect to at this stage all the work that
18 being done now will suffer a signi-
ficant setback because as soon as a
Committee of this character is formed,
thinking will be coldstoraged else-
where. Almost everyone woulg think,
let the Parliamentary Committee come
forward with their findings and then
we will think what is to be done. I
would like to give an assurance to the
mover of this Resolution and to all the
Members who have participated in
the discussion and also others that as
soon as all the Reports of the Working
Groups are in the hands of the Gov-
ernment, it is intended that there
wil] be a preliminary study of these,
Reports at the official level between
the different agencies of Government
As soon as that has been done it is
intended that we should get a repre-
sentative opinion of the country on
these Reports plus also on a synthe-
sis of all these Reports which will
provide for a significant co-operative
movement in the country. That will

|
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be the stage at which Parliament
Members and others associated with
the co-operative movement should
come into the picture; not today. If
today we appoint another committee
all the work that we have done, 1
would plead, Madam, will suffer a
setback because everyone would say,
let us have first the Report of this
Parliamentary team. It will super-
sede the thinking and everything that
we have done so far and defeat the
very purpose that the hon. Member
has ip view. I once again would like
to reiterate that what he has in mind
and others who have supported him
will be fully taken care of and I give
an assurance that no decision on this
vital matter of what should be the
picture of the Fourth Five Year Plan
in co-operation and what should be
the synthetic picture of the co-opera-
tive movement as a whole and the
targets in the different sectors of the
economy, will be taken without giv-
ing due opportunity to Members of
both Houses to express their will
and opinion significantly on the

. basis of which Government can ulti-

mately take a decision. I would
therefore, Madam, request the hon.
Member in the interest of the very
purpose he has in view in proposing
this Resolution to withdraw the Reso-
lution for the time being on my assur-

ance,

Thank you.
THE DEPUTY CHAIRMAN: The
mover may reply later. The House

stands adjourned till 2.30 P.M.

The House then adjourned
for Inch at one of the clock.

—

The House reassembled after lunch
at half past two of the clock, THe VICE-
CHAIRMAN (SHrRr M. P. BHARGAVA) in
the Chair.

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Mr. Vice-Chair-
man, I am very highly thankful to all
the hon. Members who have so elo-
quently participated in the debate on
my Resolution and also to the hon.
Minister who has given an impressive
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account of the developrnent of the co-
operative movement in the various
fields.
make a very valuable suggestion that
this matter can be posiponed for some
time, waiting for the reports to be sub-
mitted by the various study teams ap-
pointed under the auspices of the Gov-
ernment. I am very thankful for the
assurance given by him and the inter-
est taken by him for the purpose of
understanding the co-operative move-
ment in its various ramifications in
the context of sociological processes.
I am in complete agreement with him
that this Resolution may be withdrawn,
for the time being, so that the Gov-
ernment may have an opportunity to
consider this question. After the vari-
ous reports are submitted, they may
appoint a committee on their own ini-
tiative to study the various reports so
that that would form the basis of dis-
cussion and analysis and further ap-
proaches to the problem. In this con-
text, I may bring to the notice of the
hon. Minister the intention with which
the Resolution has been brought for-
ward. The co-operative movement is
in operation even under the system of
capitalism. We are not here concern-
ed, however valuable the proposition
may be, merely with the question of
studying how far the co-gperative
movement is to be improved for the
purpose of correcting the errors, like
an auditor inspecting the ledgers and
books of accounts. The purpose is how
far the co-operative movement can be
made use of as a stepping stone for
evolving g5 society called socialist
society, which we hold ag our ideal.
This is the purpose for which the Re-~
solution has come up here. It is not
merely a question of considering how
the co-operative movement is going to
be improved in its operations, but
how it can act as an instrument, to
develop a society called socialist society
and how in the process of co-opera~
tive development you can throw up a
personality to fit in such a society with
such consciousness. This is the main
context and intention with which this
Resolution hag come up for discussion.
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1 am very highly thankful to Shri
Sheel Bhadra Yajee who had properly
expressed the content of my Resolu-
tion, with a proper understanding of
the proposition. I am also thankful
to all the various hon. Members who
have been kind enough to go through
this problem with sympathetic consi-
deration. May I, in this context, point
out this? If you just open the first few
pages of the First Five Year Plan, you
will find that the framers of the Plan
have unequivocally stated that the
pace of economic development depends
on a variety of factors which constitute
the psychological and socioclogical set-
ting within which the economy opera-
tes. A majog element in this getting is
the community’s will to progress and
its readiness to develop and adopt new
and more efficient methods and proces-
ses of production. Hence the framers
of the Five Year Plans themselves, at
the very outset, when they drafted the
First Five Year Plan, were alive to
the fact, viz., how the sociological and
psychological processes should be set in
motion in relation to the economic
development for the purpose of creat-
ing a personality to suit a society cal-
led socialist society. In that context,
for the purpose of creating such a per-
sonality, what is the social motivation
that is necessary and how far the co-
operative movement will be able to
play its role? That is the purpose
which, I hope, the hon. Minister would
kindly keep in mind.

Now, the impact of technological
development on traditionalism, which
is inherent in any society all through
the ages, has given rise to what is cal-
led modern conservatism based on
economic motivation. If it is purely a
question of dealing with traditionalism,
then traditionalism has got certain
ethog or good qualities in itself. Tradi-
tionalism containg certain good aspects
of human life and human wvalues. I
have no quarrel with it. But based
on certain conservative aspects in
traditionalism, with the impact of tech-
nological development, what is happen-
ing is that a modern conservative
thought based on economic motivation
is developing. From that point of
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view, we should find out how far the
co-operative movement is going to help
us in breaking this modern conserva-
tive thought that has developed in the
context of technological and ecoriomic
development. I may point out in this
connection that when we deal with
human beings the problem is, we will
have to develop an integrated persona-
lity as a result of the dynamics of so-
cial processes. This matter has been
clearly dealt with by Prof. Karl Man-
nheim in his “Essays on Sociology
and Social Psychaology”. On page 280,
he says:—

“In describing an historical epoch
or society the social scientist should
not be satisfied with accepting the
object of his studies as a unique my-
stical entirety; instead it is necessary
to investigate and analyse the
various factors and situations and
their interrelations which make up
the broad and variegated canvas of
that particular configuration. Only
through this analytical approach
shall we be able to visualize how
the emergence and development of
differentiated personality might be
ensured in a planned society.”

On page 308 he further goes on to
say:—

“Man is not pure intellect, but the
intellect has its proper place in his
personal life and in the life of the
community; and the gquestion is not
how to avoid the use of conscious
conditioning of habits and emotions
but how to limit it to that basic
sphere without which consensus, co-
operation is impossible.”

These are aspects, in my humble sub-
mission, which ought to be investigat-
ed by the various study teams. And
in that context I thought that a Par-
liamentary Commiitee, being responsi-
ble to the public—they have close as-
sociation with the members of the pub-
lic—would be a proper body to go
into this problem.

Now. Sir, to conclude my argument,
I quote Prof. Karl Mannheim again: —
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“To say one more word about the
mora] side of the question, The new
society has to be based upon a new
synthesis between the self assertive
forces of liberal society and the gver-
estimated possibilities of some kind
of complete altruism, A synthesis
which T have never found more
exactly expressed than in a saying
of the old Jewish sage Hillel: —

‘If I am not for myself, who will
be for me? If I am only for myself
—then what am I for?’ ”

This is the dilemma through which a
human being is passing in the social
processes and the co-operative move-
ment, I hope, will find a proper method
to solve this dilemma which the great
Jewish poet has expressed.

With these words, I beg leave of the
House to withdraw my resolution in
the hope that the hon. Minister will
keep in mind that immediately after
the various reports come in, he would
take into consideration the question of
appointing a Committee to go into this
problem.

The Resolution was, by leave, with-
drawn,

RESOLUTION RE APPOINTMENT

OF A PARLIAMENTARY COMMIT-

TEE TO STUDY EXISTING TAXA-
TION STRUCTURE

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Sir, I beg to move
the following Resolution:—

“This House is of opinion that Gov-
ernment should appoint a Committee
consisting of 30 Members represent-
ing both Houses of Parliament to
study the existing structure of taxa-
tion in the country angd its effect on
the growth of a socialistic pattern
of society and submit a report there-
on,”

Sir, I may commence my speech on
the subject with a very considered
statement made by the Prime Minister
of India, Shri Jawaharlal Nehru, in his
book, “Discovery of India”, dealing
with certain ideals andg ideologies. On
page 518 of the book he said:—



